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The applicant, L.A. Totlani, has filed this 

applic at ion u/s 19 of the Administrative Tribunals Act, 

1985, praying that the impugned order dated 17.1.1989 

(Annexure A-6) issued by the respondent No.2 proposing 

for removal of the applicant from service under Rule-19 

of the CCS (CCA) Rules, 1965, may be quashed and further. 

that the impugned order dated 2Q.5.1988 (Annexure A-3) 

placing the applicant under suspension may also be 

quashed. 

2. We hava heard the learned counsel for the parties 

and perused the records. 

3. The undisputed facts are that the present 

application has been preferred against the show-cause 

lf~ notice (Annexure A-6) and no adverse order has been 
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passed by the respondents till date. The applicant can 

however make a representation against the show-cause 

notice issued to him vide Annexure A-6 and the same can 

be considered by the respondents and if in responsa to 

the show-cause notice the applicant is able to satisfy 

the respondents that the proposed action is unwarranted, 

the proposed action may not be taken. The learned counsel 
I 

for the respondents has no objection to deciding the 

representation to be made by the applicant re~arding the 

show-cause notice at Annexure A-6 on merits. 

4. In the circumstances, this OA is disposed of with 

the following directions : 

a) The applicant shall rna ke a represantation 

to the concerned authorities against the 

show-cause notice (Annexure A-6) within a 

period of 15 days from the date of receipt 

of a copy of this order and the respondents 

are directed to dispose of the same on 

merits through a speaking order meeting all 

the points raised in the representation 

as e~peditiously as possibl~. 

b) If the applicant feels aggrieved by the 

decision taken on his representation, he 

shall be at liberty to file a fresh OA. 

c) There shall be no order as to costs. 
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